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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 606 of 2018 

re: Compliance of Municipal Solid Waste 

anagement Rules, 2016 and other environmental 

issues (State of Uttarakhand) 

(Status Report / Compliance Affidavit On Behalf Of The 

State Of Uttarakhand Through The Chief Secretary) 

I, Kalyani (Female), aged about 48 years, D/o Shri Devraj 

Singh, presently posted as Additional Secretary, 

Department of Environment Conservation & Climate 

Change, Government of Uttarakhand, Dehradun, duly 

authorised and competent to swear and file this 

Compliance Affidavit/Status Report on behalf of the Chief 

Secretary, Uttarakhand, do hereby solemnly affirm and 

state as under: 

A. BACKGROUND AND DIRECTIONS OF THIS HON'BLE 

TRIBUNAL 

That the present matter pertains to compliance of the 

Solid Waste Management Rules, 2016 and 

Sewage/Liquid Waste Management in the State of 

Uttarakhand being monitored by this Hon'ble 

Tribunal. 
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That this Hon'ble Tribunal, vide Order dated 

11.05.2023, inter-alia directed filing of six-monthly 

progress reports with verifiable compliance and 

further recorded that an amount of Rs. 200 Crores 

shall be ring-fenced and kept as non-lapsable for 

utilisation exclusively towards solid waste 

management and sewage management in the State of 

Uttarakhand under the directions and supervision of 

the Chief Secretary. 

That this Hon'ble Tribunal, vide Order dated 

09.12.2025, noted that the sixth-monthly progress 

report was required to be filed by the Chief Secretary, 

Uttarakhand, and directed that the same be filed, 

disclosing the relevant information strictly in the 

formats appended to the said order as Annexure-1  

and Annexure-2  

That in compliance with the said directions, the 

present Status Report is being filed strictly in the 

prescribed formats. Further, it is respectfully 

submitted that the present report is being filed 

enclosing Annexure-A and Annexure-B strictly in the 

format prescribed by this Hon'ble Tribunal, 

containing Urban Local Body-wise verifiable 

information with respect to solid waste management 

and sewage management, and the said annexures 
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may be treated as integral part of this compliance 

affidavit. 

B. COMPLIANCE REGARDING RING FENCED FUND AND 

GOVERNANCE MECHANISM 

B.1 Ring Fenced Account for Solid Waste Management 

(Urban Local Bodies) 

That pursuant to the recommendations of the Fifth 

State Finance Commission, approval was granted for 

allocating Rs. 100 Crores (Rupees One Hundred 

Crores only) for the Financial Year 2024-25 towards a 

Ring Fenced Account (Non-lapsable) for strengthening 

Solid Waste Management in Urban Local Bodies of 

Uttarakhand. 

That the Additional Secretary, Finance Department, 

Government of Uttarakhand, vide letter dated 

20.08.2024 addressed to the Director, Urban 

Development Directorate, Dehradun, informed 

regarding creation and operation of the said ring-

fenced fund, including conditions relating to deposit, 

utilisation, monitoring and compliance mechanism. 

That the said letter provides that the Ring Fenced 

Account shall be Non-lapsable, and shall be utilised 

exclusively for municipal solid waste management 
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related works in accordance with applicable rules and 

directions. 

That the IFMS budget allotment document also 

confirms allotment/entries under the relevant head 

for FY 2024-25 reflecting release of Rs. 100 crores. 

B.2 Ring Fenced Account for Sewage/Liquid Waste 

Management (State Level) 

That the Office Memorandum dated 23.12.2024 

issued by the competent department lays down SOPs 

and modalities for the creation, operation and 

utilisation of ring fenced amount for sewage 

management / interception & diversion / sewer 

networks / STPs / allied works. 

That as per the said memorandum, a High-Level 

Committee has been constituted for approval and 

monitoring of proposals. 

B.3 Coordination and Information Compilation 

That vide communication dated 18.12.2025, the 

Additional Secretary, Government of Uttarakhand 

called upon the departments including Urban 

Development Department, Peyjal Department, 

Panchayati Raj Department etc. to submit point-wise 

updated status for compliance in OA No. 606/2018, 

and to provide information to UKPCB for compiling 
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and filing the Compliance Affidavit before Hon'ble 

NGT. Annexure-3  

That UKPCB has also issued reminders / follow 

up communications calling for submission of 

requisite information within the stipulated time. 

That UKPCB also requested the Additional 

Secretary, Environment Conservation & Climate 

Change Department, Government of Uttarakhand to 

take necessary action for compiling and filing 

compliance affidavit and to nominate officers from 

Peyjal and Urban Development Department for filing 

periodic six-monthly compliance. 

C. ANNEXURE-A: STATUS REPORT ON SOLID WASTE 

MANAGEMENT (SWM) (ULB-WISE) 

That the Urban Development Directorate, 

Uttarakhand, vide letter dated 30.12.2025, has 

furnished ULB-wise status report in the format 

prescribed as Annexure-A. 

That the said Annexure-A contains ULB-wise 

information regarding: 

Waste generation (TPD) 

Composition of waste (biodegradable/dry/inerts) 

Segregation and door-to-door collection status 

Transportation quantity and final destination 

as well as details on waste processing methods 
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including composting and other processing 

infrastructure. 

That as per Annexure-A, major ULBs including 

Dehradun, Haridwar, Roorkee, Haldwani, Kashipur, 

Rudrapur and other ULBs have reported door-to-door 

collection and varying segregation rates. 

Illustrative compliance highlights (as per 

Annexure-A): 

Dehradun Nagar Nigam: Generation reported 465 

TPD, with 100% door-to-door collection and 80% 

source segregation, transported to Integrated SWM 

Plant at Sheeshambada and decentralised processing 

centres. 

Haridwar Nagar Nigam: Generation reported 250 TPD, 

with 100% collection and 40% segregation, final 

destination at Sarai MSW Plant. 

Roorkee Nagar Nigam: Generation reported 145.04 

TPD, 100% collection and 60% segregation, 

A  isN disposed/processed through MRF and dumping 
ngh Net 

Itaiender  dvcIr  round mechanisms. 
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Art 
/  Haldwani Nagar Nigam: Generation reported 150 TPD, 

segregation 70% and 100% collection, final 

destination Gaula Raukhad/Gaula bypass road, 

Haldwani. 

That in respect of smaller ULBs, the report 

specifies trenching grounds, MRF centres, compost 
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pits and cluster arrangements for processing and 

disposal. 

That Annexure-A further includes ULB-wise 

details of composting such as intake quantity, method 

adopted (aerobic), output compost, residue and 

utilisation, including in parks, agricultural purposes, 

and distribution to farmers. 

That the State is continuously strengthening 

processing and disposal facilities including 

composting, MRF centres, decentralised segregation, 

and linkages for recycling. It is further submitted that 

the status of legacy waste remediation, including 

progress of biomining/bioremediation and time-

bound plan for completion wherever applicable, has 

been disclosed in Annexure-A in the format 

prescribed by this Hon'ble Tribunal, and necessary 

actions are being undertaken to ensure expeditious 

remediation in accordance with the directions issued 

by this Hon'ble Tribunal 

D. ANNEXURE-B: STATUS REPORT ON SEWAGE 

MANAGEMENT / LIQUID WASTE (ULB-WISE) 

That Uttarakhand Peyjal Nigam/concerned authority 

has furnished sewage management information in 

format prescribed as Annexure-B, transmitted to UKPCB 

vide letter dated 03.01.2026. 
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That Annexure-B contains: 

ULB-wise sewage generation per day (MLD) 

targeted households for sewer connectivity 

households connected 

time targets for completion of connectivity gaps 

drain-wise information including flow, quality 

parameters (BOD/COD/TSS/FC etc.) 

final discharge points and whether diverted to STPs 

action plan for interception/diversion and STP 

creation / augmentation 

That as per Annexure-B, the total sewage generation 

reported for all ULBs is 534.65 MLD. 

That Annexure-B provides indicative sewage 

generation of major ULBs, inter-alia: 

Dehradun: 118.44 MLD 

Haridwar: 37.00 MLD 

Roorkee: 26.89 MLD 

Haldwani: 41.43 MLD 

Kashipur: 25.90 MLD 

Rudrapur: 25.89 MLD 

That Annexure-B contains drain-wise details for ULBs 

including Dehradun, Rishikesh, Haridwar, Roorkee, 

Manglaur, 	Muni-Ki-Reti-Dhalwala, 	Devprayag, 

Tapovan, Pauri, Swargashram Jonk, Satpuli, Kotdwar 

and others with discharge characteristics and 

proposed/intervention plans. 

'1\-'1/N ' 
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That Annexure-B further contains proposed STPs/ 

timelines for interception and diversion, including: 

Proposed STP for Dehradun (Sapera Basti drain 

reference) with timeline indicated as March-2026. 

Proposed STP interventions for Manglaur and other 

areas. 

Kotdwar STP under construction with timeline 

indicated as 24.10.2026 (as per drain section). 

E. COMPLIANCE WITH TRIBUNAL DIRECTIONS FOR 

DISCLOSURE IN ANNEXURE-A & ANNEXURE-B 

FORMATS 

That the State has complied with the direction dated 

09.12.2025 by disclosing the relevant information on 

solid waste and liquid waste management in 

Annexure-A and Annexure-B formats. 

That this Status Report is being filed with supporting 

annexures 	including 	ring-fenced 	account 

documentation and departmental communications 

enabling implementation and reporting. 

F. SUBMISSION REGARDING CONTINUING 

MONITORING AND FUTURE ACTION 

That the State Government is committed to improving 

SWM and Sewage management through: 
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VERIFICATION 
(Rajender 
Advocate & Notary elM1/4.  ehra un 

enhancement of segregation and door-to-door 

collection, 

strengthening processing capacity and scientific 

disposal, 

remediation/biomining of legacy waste sites, 

implementation of interception/diversion works, 

construction and commissioning of STPs, 

 

expansion of 

connections, 

prevention of 

drains/rivers. 

sewer networks and household 

untreated sewage discharge into 

   

T 

That the Chief Secretary level monitoring and 

departmental review mechanisms are being continued 

and periodic reporting shall be ensured in compliance 

of orders of  I IsigtMviq 	ittAillaie by 
ri ........... 

who is ,denti  i ce. d by Sh 
at Dehradun on 	  

44.0 T 

ilaienlet Singh No 

eehtedtinDistftet 
Reg-40.19(01)&0o2 

4510.12.27 t 	12.27 

• 

4A-\\"‘/  
DEPONENT 

Verified at Dehradun on this 	day of January 2026 that 

the contents of this affidavit/status report from Paras are 

true and correct to my knowledge and belief and nothing 

material has been concealed therefrom. 

0„5,36atott 

DEPONENT 

10438



11439

Electrical
ANNEXURE -1



12440



13441



14442

Electrical
ANNEXURE - 2



15443



16444



17445

Electrical
ANNEXURE - 3



18446



19447

Electrical
ANNEXURE - 4



20448



21449

Electrical
ANNEXURE 5



U.O.No. 8" 45 7XXXVI-A-3/Law Sec./2025-15(14)2019-Environment 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI i 
ORIGINAL APPLICATION No. 606 OF 2018 

(IA NO. 20/2025, IA NO. 299/2024, IA NO. 163/2021) 

COMPLIANCE OF MUNICIPAL SOLID WASTE MANAGEMENT RULES 
2016 AND OTHERS ENVIRONMENTAL ISSUES. 

VAKALATNAMA 

I/We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/ 
intervener(s) of the above Appeal/Petition’ Reference do hereby appoint and retain Sri- 
Dhruv Tamta, Advocate of the Supreme Court to act and appear for me/us in the above 
matter and to conduct or defend the same and to appear in all proceedings that may be taken 
in respect of any application connected with the same or any decree or order passed therein, 
including proceedings in taxation and application for Review, to file and obtain return of 
documents, to deposit and receive money on my/our behalf in said matter and to represent 
me/us and to take all necessary steps in the above matter. I/We agree, to ratify all acts done 
by the aforesaid Advocate in pursuance of the authority. 

Dated this the2--day of December, 2025. 
ACCEPTED 

aed 
‘Mr. Dhruv Tamta, ' Qo 

Mo.-9899989917 APPELLANTS/PETITIONERS/RESPONDENTS 
E-ID-tamtaadvocate@outlook.com 

MEMO OF APPEARANCE 
To, 

The Registrar, 
National Green Tribunal, 
New Delhi. 

Sir, 
Please enter my appearance in the above mentioned case on behalf of the 

Petitioner(s)/Respondent(s). 
Yours faithfully, 

(Dhruv Tamta) 
Advocate for the 

Petitioner(s) Respondent(s) Appellant(s) 
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